IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERZBAD BENCH

AT HYDERAEAD
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C.A, 521/96. Dt. of Decision : P4-~04-96.
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K. Mzdana Mohana Reddy .« Applicant)
Vs
1. The Sub-Divisional Officer,
Telecormmunications, Tadpatri.

2. The Telecem District Manager,
Anantapur.

3. The Chief Genersl Manager,
Telecem,Deersanchar Bhsavan,

Hyderabad.
4, The Sub-Divisional Gfficer,

Fhones, Arantapur. - . .. Respcndents.
Counsel fer the Applicant : Mr. K.Venkateswara RBC
Ceunsel fcor the Respendents ¢ Mr. N.R.Devaraj,Sr.CGSE.

CCRAM:

THE HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)}
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Dt. of Decisien

C.A, 521/96.

3. - The applicant hagé{yerked in the departms

290 day%LEad acquired seme knewledgé in regard te¢ werk]
. ;t 9,*:. be;,-‘“"' ‘::\_,ﬁ

epartment. fence, he hgas/preferredrif there is werk

aep . as/preferrer

in preference te freshers frem the epen market, But hj

absence after 21-10-1985 _annet be cendened,

4, In the result, the fellewing directien is

‘ QORDER
I As per Hen'ble Shri R. Rangarajan, Member (Admn.} 1}

The applicant in this OA was engaged as (
Mazdeoor w.e.f., 27-08-1982 uﬁdér R-4. He centinued in
capacity till 31-01-1985 with artificizl breaks ip bety
He submitted that during that period he cempleted 290 ¢

casual service, After 31-01-1985 he was not re-engageq

2. This QCA is filed praying fer a declaratig
the applicant is entitled for re-engagement as Casual
under the ceontrel eof the Telecem District Manager,
in terms of the varieus instructiens issued by the Dir¢
General 'I‘elecerdmunicatimns and alse as per Lr.Ne.TA/LC/
III, dated 21-10-1991 and Lr.N;.TA/RE/20-2/ngs./Cerr.‘
22-02-1993 issu=d by the Chief General Manazger Telecem

Hyderabad by helding the actien ef the respondents in 1

Lasual
that
jeen .
lays of

i

o1 that

azdeer

Anantapur,

rctor
i-2/

dated
punicaticns,

pet

re-engsging him as illegal, arbitrary, discriminatery and vielative

of Articleg 14 2nd 16 of the Censtitutien.

The applicant'should be re-~engaged zs a (

Mazdoer if there is werk in future in preference to fr4

frem the eopen market ip the unit frem which he wgs last

snt fer about

ing of the

in future

.8 leng

5 giveni=-
lasual
rshers

retfinched,
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In pursuance ef this erder/is going -te be re-engiged nen
of the casual labsurers whe were already in casual serv

shall be retrfinched.

5. The OA is ordered accerdingly at the admi

(R. Rangarajan)
Member (Admn.)

 stag® itself.  Ne cests.

A

Dated : The 24th april 1996, » &

Tpictated in Open Ceurt)
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Copy to:=

u

1+ The Sub Divisional Officer, TelecammunicatimnsT

2. Tha Talacom District Manager, Anantapur,
3} The Chief General Nanagar, Telecem, Doorsanchas
Hydarabad. ‘ .

-4, The Sub 01v1s$qnal 0PPicer, Phones, Anantapur,
Se Bne copy to Sri. KQUankatashuér Rao, advecate,
6 Ona .cody E@ Srie. NﬁR?Davéraj? Sr: tGSE, CAT,. Hy:
f;- Jne copy to Library,‘CAT, Hyd.
8+ One

8para copy..

‘Rem/~

dhawan,

AT, Hyd.
4, o

Pk

Tadpatri .
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